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‘GOVERNMENT OF KERALA

: La\_iv (Legislation-E) Department
'NOTIFICATION

 19th -August, 2019
' Dated, Thiruvananthapuram, 3rd Chingam, 1193
28th Sravana, 1941.

No. 16807/Leg.E1/2019/Law.

In pursuance of clause (3) qf Article 348 of the Cbnstitution of India, the Governor of Kerala
is pleased to authorise the publication ‘in the Gazette of the following translation

in Engliéh Language Qf the Munnar Special Tribunal Act Repeal Ordinance, 2019-(37 of 2019).

- By order of the Governor,

ARAVINTHA BABUP.K.,
Law Secretary.
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[Translation in English. of “2019-67et DS @ICONE: DOSENIYTMOS ERBIY  0GIBEDS

éq«écuilmaémf” published under the éuthority of the Govemor.]

‘ORDINANCE No. 37 OF 2019

" THE MUNNAR SPECIAL TRIBUNAL ACT REPEAL
ORDINANCE, 2019

Promulgated by the Governor of Kerala in the S'eventieth Year of the Republic of India.

AN

ORDINANCE

 to repeal the Munnar Special Tribunal Act, 2010.

'Preamble.~WHEkEAs, -it is expedient to repeal the Munnar Special Tribunal Act,
2010 (13 of 2010); |

AND WHEREAS, the Legislative Assembly of the State of Kerala is not in session and the

- Governor of Kerala is satisfied that circumstances exist which render it necessary for him to take

immediate action;

NOW THEREFORE, in exeréise of the powers conferred by clause (1) of Article 213 of the
Constitution of ‘India, the Governor of Kerala is pleased to promulgate the following
Ordmance — ‘ '

1. Short title and commencement——(l) This Ordinance may be called the Munnar Special

: Tnbunal Act Repeal Ordinance, 2019

It shall come into force at once.

2. Repeal of Act 13 of 201 0.—The Munnar Special Tribunal Act, 2010 (13 of 2010) is hereby

repealed.
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3. Savfrig.~Notwithstanding such repeal, the provisions of section 4 of the Interpretation
énd Géneral Clauses ‘Act, 1125 (VII of 1125) shall be applicable in respect of the said repeal as
per‘ this: Ordinahce. | |

.. 4.. Special provision- in respect of pending cases.-—'All thé dispt;tes and cases pending
before the Munnar Special Tribunal are hereby transferred tov the Civil Counsihaving jurisdictioﬂ
-or to the High Couﬁ, as the case may be. . |

- P.SATHASIVAM,
GOVERNOR. -

v
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